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The following Act of the Gujarat Legidaure, Having been
assented to by the Governor on the 4th March, 2004 is hereby published
for generd information.

S. S. PARMAR,
Secretary to the Government of Gujarat,
Legidative and Paliamentary Affairs Department.

GUJARAT ACT NO. 5 OF 2004.
AN ACT

to establish and incorporate teaching and affiliating Universities for
imparting education in agriculture and dlied sciencesin the State of
Gujarat to be known as the Anand Agriculturd University, the
Junagadh Agriculturd University, the Navsari Agricultura
University and the Sardar Krushinagar Dantiwada
Agriculturd Universty.



Definitions.

It is hereby enacted in the Ffty-fifth Year of the Republic of
India as follows--

CHAPTER |
PRELIMINARY

1. () This Act may be cdled the Gujarat Agricultura Universities
Act, 2004.

2 This section shdl come into force a once and the remaning
provisons shdl come into force on such date as the State Government
may, by natification in the Official Gazette, gppoint and different dates
may be appointed for different provisons of the Act and any reference
in any such provison to the date of the commencement of this Act shdll
be congtrued as the reference to the date of coming into force of that
provison.

2. Inthis Act, unless the context otherwise requires;

()  “Academic Council” means the Academic Council of the
Universty;

(2 “egriculturé’ means the basc and applied sciences
relating to soil and water management, crop production
(induding production of all garden crops and control of
plants, pests and diseases), horticulture, anima
husbandry including veterinry and dary science,
fisheries, forestry including farm forestry, land use and
management and economics, Co-operation, processing
and marketing relating to agriculture;

(3) “dfiliaed collegeg" means a college dffililed under
section 31,

(4  “Boad’ means the Board of Management condituted
under section 18;

(5  “college’ means—

() a condituent college of the Universty under the control
and management of a principd, located in the University
areg; or

(it) an dfilialed college which is authorised to submit its
Sudents to an examingtion qudifying for any degree of
the Universty;

(6) “condtituent college’” means a University college.

Short titleand
commencement.
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©)

©

(10)

(11)
(12)

(13)

(14)

(15

(16)

(17)

(18)

“department” means a department designated as such by
Statutes with reference to a subject or group of subjects;

“extenson education” means the educationd activities
concerned with the training of famers and homemakers
and other groups sarving agriculture, in improved
agiculturd practices and the various phases of scientific
technology redaed to agriculture and  agriculturd
production and marketing;

“Head of Depatment” means a teacher principaly
repongble for imparting education in agriculture and
dlied sciences or conducting and guiding research in
agriculture or conducting and guiding programmes of
extension education in a department;

“hostd” means a unit of resdence for <udents
maintained or recognised by the Universty;

“prescribed” means prescribed by Statutes;
“principa” means the Head of a college;

“recognised inditution” means an inditution for research
in agriculture or extenson educdion other than an
afiliated college;

“registered graduate’ means a graduate registered under
the provisons of this Act;

“Sautes’ and “Regulations’ mean respectively  the
Stautes and Regulations of the Universty made under
this Act;

“dudent of the Universty” means a person enrdlled in
the Universty for studying for a degree, diploma or
other academic distinction;

“teechers’ means professors, associate  professors,
assstant professors and such other  persons  imparting
education in agriculture and dlied sciences or
conducting and gquiding research in  agriculture or
conducting and guiding programmes of extenson
education;

“teachers of Univerdty” means teachers appointed or
recognised by the Universty for imparting education
in agriculture and dlied sciences or conducting and
guiding research in agriculture or conducting and
guiding programmes of extension education;



Incorporation of
Universities.

(19) “Universty” means the Universty condituted under
section 3of thisAct;

(200 “Universty aed’ means the aea  of the Anand
Agriculturd  Universty, the Junagadh  Agriculturd
Univergty, the Navsari Agriculturd Universty and the
Sadar Krushinagar Dantiwada Agriculturd  Universty
respectively specified in Pat I, I, 1Ill and IV of
Schedulel;

(21) “Univerdty college’ means a college which the
University may establish or maintain under this Act;

(22) “Universty Depatment” means any college or
Department maintained by the University.

CHAPTER 11
UNIVERSITIES

3. @ The Chancdlor, the fird ViceChancdlor and the first
members of the Board of Management and the Academic
Council of the Anand Agriculturd Universty and dl
persons, who may hereafter become such officers or
members 0 long as they continue to hold such office or
membership, are hereby congtituted a body corporate by the
name of “ the Anand Agriculturd University”.

(b) The Chancdlor, the firs Vice-Chancdlor and the first
members of the Board of Management and the Academic
Council of the Junagadh Agriculturd Universty and dl
persons, who may hereafter become such officers or
members 0 long as they continue to hold such office or
membership, are hereby congtituted a body corporate by the
name of “the Junagadh Agriculturd University”.

(c) The Chancdlor, the firg Vice-Chancdlor and the first
members of the Board of Management and the Academic
Council of the Navsai Agriculturd Universty and dl
persons, who may heredfter become such officers or
members o long as they continue to hold such office or

membership, are hereby condtituted a body corporate by the
name of “the Navsari Agriculturd Univerdty”.

(d) The Chancdlor, the firg Vice-Chancdlor and the first
members of the Board of Management and the Academic
Council of the Sardar Krushinegar Dantiwada Agriculturd
Universty and dl persons, who may  heregfter become
such officers or members s0 long as they continue to hold



such office or membership, are hereby congtituted a body
corporate by the name of “ the Sadar Krushinagar

Dantiwada Agriculturd University”.

() The Universty shdl have perpetud successon and a  common
sedl, and shdll sue and be sued by the said name.

) The Universty shdl be competent to acquire and hold property,
both movable and immovable, to lease, sl or othewise transfer any
movable or immovable property which may vest in or be acquired by it
for the purpose of the Universty, to raise loans on the securities of its
assets and to contract and do dl other things necessary for the purpose
of thisAct:

Provided that the power to raise any such loan shdl be exercised
after obtaining previous permisson of the State Government.

4 The headquarters of—
(@ the Anand Agricultura Universty shal be a Anand;

(b) the Jdunagadh Agriculturd  Universty shdl be a
Junagadh;

(c) the Navsai Agriculturd Universty shdl be a Navsai;
and

(d) the Sadar Krushinagar Dantiwada  Agricultura
Universty shdl be a Dantiwada

4. (1) With respect to teaching of agriculture and alied sciences a
the Universty or college level and research and extenson education
programme in the fiedd of agriculture, the territorid jurisdiction and
responghility of the Universty shdl extend to the University area.

2 The Univerdty may assume responshility for the establishment
and mantenance of dl inditutions imparting termind training induding
traning of fidd extenson doaff such as Stae agriculturd  schools,
Gramsevak training centers and stockmen training clases, a dl leves
of education in agriculture.

3 All colleges, research and experimentd dations or other
inditutions coming under the jurisdiction and authority of the Universty
ddl condgs of condituent units of the Universty under the
management and control of the University.

4 No educationd inditution imparting education in agriculture and
dlied sciences or conducting and guiding research in agriculture or
conducting and guiding programmes of extenson education and sSituate

Territorial
jurisdiction.



Power s of
University.

within the Universty area shdl, save with the consent of the Universty
and the sanction of the State Government, be associated in any way
with, or seek admisson to any of the privileges of, any other University
edtablished by law.

5. (1) No peson ghdl be excuded from any office of the
Universty or from membership of any of its authorities or from
admisson to any degree, diploma or other academic digtinction or
course of study on the grounds only of religion, race, creed, caste,
languege, sex, place of birth, class or professon of politicad or other
opinion or any of them.

2 It shdl not be lawful for the Universty to impose on any person
ay tet whasoever relating to rdigious belief, race, creed, caste,
language, sex, place of birth, class or professon of political or other
opinion in order to entitle him to be admitted as a teacher or a student of
the Universty or to hold any office or post in the Universty or to
qudify for any degree, diploma or other academic didinction or to
enjoy or exercise any privileges of the Universty or any benefaction
thereof.

) Subject to the provisons contained in sub-sections (1) and (2),
the State Government may direct tha the Universty shdl reserve for
any Socidly and Educationdly Backward Classes of citizens or for the
Scheduled Castes or the Scheduled Tribes or for citizens from any
other State in India, seats for the purposes of admisson as students in
any college:

Provided that nothing in this section shdl require the Universty
to admit to any course of study, students exceeding a prescribed number
or possessing academic or other qualification lower than that prescribed.

6. The Universty shdl have the following powers, namey:--

(1) to provide for education and instruction in agriculture and
dlied sciences and in such other branches of learning as the
Universty may deem fit;

(2) to meke provison for research in agriculture and dlied
branchesof learning;

(3) to make provison for dissemination of the findings of
research and technicd information through extenson
education programmes,

(4) to meke such provison which would enable dfiliated
colleges and recognised  inditutions to  underteke
specidisation of sudies,

University open
toall
irrespective of
sex, religion,
class, creed or
opinion.
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(5 to inditute degrees, diplomas and other academic
distinctions,

(6) to lay down courses of study and ingruction for various
examinations,

(7) to hold examinations and confer degrees, diplomas and other
academic distinctions and grant certificates to persons who—

€) have pursued approved courses of sudy in the
Universty or in a colege unless exempted
therefrom, in the manner prescribed and have
passed the examinations prescribed by the
University, or

(b) have caried on research under conditions
prescribed;

(8) to withdraw or cancd any degree, diploma or certificate
conferred or granted by the Universty in such manner as
may be prescribed;

(9) to confer honorary degrees and other didinctions in the
manner prescribed;

(10) to provide lectures, indructions and training to persons who
are not enrolled students of te Univerdty and to grant such
certificates to them as may be prescribed;

(11) to co-operate with any other Universty or authority in such
manner and for such purpose as the Universty may
determine;

(12) to edablish and maintan colleges for impating educetion in
agriculture and dlied sciences,

(13) to edablish and maintan laboratories, libraries, research
dations and inditutions and museums for teeching, research
and extension education;

(14) to creste such teaching, administrative and other posts as the
Universty may deem necessary from time to time and make
gppointments thereto;

(15) to inditute and award fdlowships, scholarships and prizes in
accordance with the Statutes,

(16) to asxociade or admit educationd inditutions imparting
education in agriculture and dlied stiences with, or to the

10



(17)

11
privileges of the Universty by way of dfiliaion or
recognition;

to withdraw or modify, either in whole or part, afiligtion or
recognition of educationd inditutions;

(18) to ingpect cdleges and recognised inditutions and to teke

measures to ensure that proper standards of ingruction,
teeching and traning ae mantaned in them and that
adequate library and laboratory provisions are made therein;

(19) to lay down and regulate the sdary scdes, dlowances and

(20) t

(21)

(22)

(23)

(24)

(25)

(26)

other conditions of service of the members of the teaching,
other academic and non-teaching g&ff of the University;

0 lay down and regulate the sdary scdes, dlowances and
other conditions of service of the members of the teaching,
other academic and nonteaching daff in the afiliated
colleges and recognised inditutions;

(& to control and co-ordinate the activities of, and
to gve financd ad to, afiliated colleges and
recognised inditutions, and

(b) to regulate fees to be paid by the Sudents in
affiliated colleges and recognised ingtitutions;

to inditute and mantan resdentid accommodation for
students and steff of the University;

to fix, demand and recave or recover such fees and other
charges as may be prescribed;

to supervise, regulate and control the residence, conduct
and discipline of the gudents of the University, and to
make arangements for promoting their hedth and generd
wefare

to conduct, co-ordinate, supervise, regulate and control
post-graduate teaching and research work in the University
depatments and  afilisted colleges and  recognised
inditutions;

to co-ordinate, supervise, regulate and control conduct of

undergaduate teaching and indruction in the &ffiliated
colleges and to undertake the same in Universty colleges,

11
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(27) to meke gpecid provison for  agriculturd education,
research and extenson in relation to arid areas and aress

prone to scarcity in the University areg;

(28) to do dl such other acts and things, whether incidentd to
the powers aforesaid or not, as may be requisite in order to
further the objects of the Universty.

7. (1) The Chancelor shdl have the right to cause an ingpection to
be made by such person or persons, as he may direct, of the University,
its buildings, laboratories, libraries, museums, workshops and equipment
of any inditution, college or hostd maintained, recognised or approved
by, the Universty, of the teaching and other work conducted by the
Universty or under its auspices and of the conduct of examingions held
by the Universty and to cause an inquiry to be made in respect of any
matter connected with the University.

2 The Chancdlor shdl, in every case inform the Universty, in
writing, of his intention to cause an ingpection or inquiry to be made,
and the University shall be entitled to be represented thereat.

3 The Chancdlor shdl communicate to the Univerdty his views
with reference to the results of such ingpection or inquiry, and shdl,
diter ascataining the opinion thereon of the Universty, advise the
Universty upon the action to be taken.

4 @ The Universty shdl report to the Chancellor such action,

if any, as it has taken or may propose to take on the advice
tendered by the Chancdllor.

(b Such report shdl be submitted with the opinion of the
Universty thereon and within such time as the Chancedlor may
direct.

(5) Where the Universty does not, within a reasonable time, take
action or tekes action which is not satisfactory to the Chancelor, the
Chancdlor may, dfter conddering any explanaion furnished or
representation made by the University, issue such directions as he may
think fit and the Universty shal comply with such direction.

CHAPTER 111
OFFICERSOF THE UNIVERSITY

8. Thefollowing shdl be the officers of the Universty, namey:-

0) the Chancellor,

(i) the Vice-Chancdllor,

(iii)  the Director of Research and Dean of Post-graduate
Studies,

(iv) the Deans of Faculties,

12

Officersof
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(V) the Director of Extension Education,

(vi)  theRegidrar,

(vii)  the Accounts Officer,

(viii)  theLibrarian, and

(ix) such other officersin the service of the University as
may be declared by the Statutes to be the officers of
the University.

9. (1) The Governor of the State shal be the Chancellor of the chancellor.
Universty.

2 The Chancdlor shdl, by virtue of his office, be the Head of the
Universty and shdl, when present, presde a any convocation of the
Universty.

(3 Every proposa to confer an honorary degree shal be subject to
the confirmation of the Chancdlor.

4 The Chancdlor shdl exercise such other powers as may be
conferred on him by this Act or the Statutes.

10. (@) (@ The Vice-Chancdlor shdl be a whole time officer of
the Universty and dhdl be gppointed by the Chancdlor in
conqultetion with the State Government from amongst three
persons recommended under sub-section (3) by a committee
gppointed for the purpose under sub-section (2).

(b) A peson, who possesses adequate knowledge in the
subjects of agriculture and dlied sciences and has not atained
the age of more than sSxty-five years on the date of gppointment
shdl, subject to the provisions of sub-section (7), be digible for
being appointed asa Vice-Chancdlor.

2 @ For the purposes of sub-section (1), the Chancdlor shall
gopoint a committee which shdl condg of the following
members, namdly:--

0] two members (not being persons connected with the
Univergty or with any college) out of whom one shdl be
a person nominated in the manner prescribed by the
Statutes by the Board of Management and the Academic
Council jointly and the other shdl be a person nominaed
in the manner prescribed by the Statutes by the Vice
Chancdlors  of dl the Agriculturd  Universties
established by law in the State of Gujarat;

()  onemember to be nominated by the Chancdllor;

13
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(i)  one member to be nominated by the Indian Council of
Agricultura Research.

(b) The Chancelor shal appoint one of the four members of
the committee as its Chairman.

(3)  The Committee so gppointed shdl, within such time and in such
manner as may be prescribed by the Statutes, select three persons who
posess the qudifications mentioned in clause (b) of sub-section (1) and
who are not disqudified under sub-section (7) and whom it considers
fit for being appointed as Vice Chancelor and shall recommend to the
Chancdlor the names of the persons so sdected together with such other
particulars as may be prescribed by the Statutes.

(4) The Vice Chancdlor shdl hold office for a teem of five years
from the date he enters upon his office and shdl not be digible for
regppoi ntment to that office after the expiry of the term of his office:

Provided that—
€) no person gppointed as the Vice Chancdlor shdl continue to
hod his office as such after he attains the age of sxty-five
years,
(b) the ViceChancdlor may, by writing under his hand
addressed to the Chancdlor, resign his office.

5) The emoluments and other terms and conditions of service of the
Vice-Chancdlor shdl be such as may be prescribed and shdl not be
vaied to his disadvantage during his tenure of office without his
consent.

(6) @ During the leave or asence of the Vice-Chancellor, or
(b) in the event of a vacacy in the office of the
Vice-Chancdlor, until an agppointment is made under
Ub-section (1) to that office,
the Director of Research and Dean of Pogt-graduate Studies or, in his
absence, one of the Deans of Faculties nominated by the Chancellor for
the purpose shdl carry on the current duties of the office of the Vice-
Chancdllor.

() A person shdl be disgudified for being gppointed as, or for
being, a Vice-Chancelor—

0] if he is a Member of the Paliament or of any State
Legidaure or of any local authority, or

(i) if heisamember of apaliticd party, or

14
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(i)  if heis or any time has been adjudged an insolvent or he
has suspended payment of his debts or has compounded
with his creditors, or

(iv) if he is of unsound mind or sands so declared by a
competent court, or

(v) if he is or has been convicted of an offence, which in the
opinion of the Chancellor, involves mord turpitude.

(8 Notwithgtanding anything contained in  sub-section (4), the
Chancdlor may a any time remove the Vice-Chancdlor from office if,
in his opinion, the Vice-Chancdlor —

€) is or has been subject to any of the disqudifications mentioned in
Ub-section (7), or

(b) has been guilty of misconduct in discharge of his duties, or

(© has become physcdly or mentdly incagpable of discharging his
duties as a Vice-Chancdllor, or

(d) has a@used his pogdtion as to render his continuance in office
prgjudicid to public interest, or

) has, without reasonable cause, refused or faled to perform his
duties for aperiod of not less than three months:

Provided that a Vice-Chancdlor shdl not be removed from
his office unless an opportunity of being heard is given to him.

11. (1) The Vice-Chancdlor shdl be the principa executive and
academic officer of the Universty and dhdl, in absence of the
Chancdllor, presde a any convocation of the Universty. He shdl be an
ex-officio member and Chairman of the Board and of the Academic
Coundil.

2 The Vice-Chancdlor shdl exercise generd control over the
afars of the Universty and shdl be responsible for the maintenance of
disciplinein the University.

3 €) The Vice-Chancdlor shdl have power to convene
meetings of the Board and the Academic Council.

(b) He may delegate the power under clause (a) to any other
officer of the University.

4 It shdl be the duty of the Vice Chancdlor to ensure that the

provisons of  this Act, the Stautes and regulations ae fathfully
observed and he shal have dl the powers necessary for the purpose.

15



16

5) The Vice Chancdlor shdl be responsible for the presentation of
the annua financid estimates and the annua accounts and baance sheet
of the University to the Board.

(6) €) In any emergency which, in the opinion of the
Vice-Chancdlor, requires that immediate action should be tken,
he shdl take such action as he deems necessary and shdl at the
earliest opportunity theresfter report his action to such officer,
authority or body as would have in ordinary course dedt with the
matter.

(b) When action teken by the Vice-Chancdlor under this
ub-section affects any person in the sarvice of the Universty,
such person shdl be entitled to prefer an gpped through the said
officer, authority or body to the Board within one month from
the date on which such action is communicated to him.

) The Vice-Chancdllor shdl give effect to the orders of the Board
regarding the gppointment, dismissal, suspenson and punishment of
officers, teachers and other employees of the Universty.

(8 The Vice-Chancdlor shdl be respongble for the proper
adminigration of the Universty and for cose co-ordingtion and
integration of teaching, research and extension education.

9) @ Subject to the provisons contained in sub-section (6) and
notwithstanding anything contained in sub-section (7), where the
Vice-Chancdlor, after making such inquiry as may be deemed
fit, is of the opinion that the execution of any order or resolution
of an authority specified in or declared under section 17 or the
doing of anything which is about to be done or is being done by
or on behdf of the University, -

(i) is inconsgent with the provisons of this Act or of
any Statutes, or Regulations, or

(i) isnot in the interest of the Universty, or
(iir) islikely to lead to breach of peace,

he may forward a copy of the order or resolution or, as
the case may be, refer the doing of the thing, with a statement of
reasons, to the authority which made the order or passed the
resolution or proposes to do the thing for reconsderation by that
authority as to whether the said order or resolution may not be
rescinded, or revised or modified in the manner stated by him or
the doing of the thing be refrained from.
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(b) Where the authority, after reconsderation, revises or
modifies the order or the resolution in the manner stated
by the Vice-Chancdlor, then notwithstanding anything
contained in clause (€), such revised or modified order or
resolution shal revive from the date of such revison or
modification.

(© Where the authority revises or modifies the order or
reolution in such manne as is incondsent with the
manner daed by the Vice-Chancdlor, the Vice
Chancdlor shdl refer the matter to the Chancdlor for his
decison.

(d The Chancdlor may, on such reference being made,
revise or modify the order or resolution or direct that the
order or resolution shdl continue to be in force with or
without modification permanently or for such period as

he may spedify:

Provided that the order or resolution shdl not be revised
or modified or continued by the Chancdlor without giving the
concerned authority a reassonable opportunity of showing the
cause againgt the order proposed to be made by him.

® The order, resolution or, as the case may be, the doing of
thing, shdl reman in aeyance from the dae of the
action of the Vice-Chancdlor of forwarding the copy of

order or resolution or of making reference under clause
(@ till the date of the order of the Chancelor under

clause (d).

(10) The Vice-Chancdlor shdl exercise such other powers as may be
prescribed.

12. (1) The Director of Research and Dean of Pogt-graduate Studies
shdl be a whole time sdaried officer of the Universty and shdl be
gopointed by the Vice-Chancdlor with the previous approva of the
Board in accordance with the Statutes made in this behaf.

2 The qudification, emoluments and the terms and conditions of
service of the Director shall be such as may be prescribed.

3 The Director shdl exercise such powers and perform such
duties as may be prescribed.

13. (1) There shdl be a Dean of each Faculty who shdl be chosen
in such manner as may be prescribed.

(2 The Dean shdl hold office for a term of three years and shdl be
digible for being chosen to thet office for afurther term of three years.
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3 The Dean shdl be the Chairman of the Board of Studies of the
Faculty.

4 The Dean of each Faculty shal be responsble for  due
observance of Statutes and Regulations relating to that Faculty.

(5) The Dean dhdl exercise such powers and peform  such
functions and duties as may be prescribed.

14. (1) The Director of Extenson Education shdl be a whole-time
sdaied officer of the Universty and shal be appointed by the Vice
Chancdlor with the previous approva of the Board in accordance wit h
the Statutes made in  this behaf.

(20 The qudifications, emoluments and the terms and conditions of
service of the Director shall be such as may be prescribed.

3 The Director shal exercise such powers and perform such
functions and duties as may be prescribed.

15 (1) The Regigrar shdl be a whole time sdaried officer of
the Universty and shal act as the Secretary of the Board and the
Academic Council.

2 He shdl be gppointed by the Vice-Chancdlor with the previous
approva of the Board and his qudifications, emoluments and the terms
and conditions of service shall be such as may be prescribed.

3 He shal exercise such powers and perform such duties as may
be prescribed by the Statutes and Regulations.

16. (1) The officers mentioned a items (vii) and (viii) and officers
declared as such by the Statutes under item (ix) of section 8 shdl be
appointed by the Vice-Chancelor with the previous approva of the
Board.

2 The qudifications, emoluments and the terms and conditions of
sarvice of the officers shall be such as may be determined by Statutes.

3 The powers and duties of the officers shdl be such as may be
prescribed.
CHAPTER IV
AUTHORITIESOF THE UNIVERSITY
17. Thefallowing shdl be the authorities of the University, namely:-

(1)  theBoard of Management,

18

Registrar.

Other officers.

Authorities of
the University.



19

(2  the Academic Council,

(3)  the Faculties,

4 the Board of Studies of each Faculty including Board of
Post-graduate Studies, and

@) such other bodies of the Universty as may be declared
by the Statutes to be the authorities of the University.

18. (1) The Boad of Management shdl conss of the following Constitution of
members, namdy:-- the Board of

Management.

Class | - Ex-officio Members

0] the Vice- Chancdllor,

(i) the Secretary to the Government of Gujarat,
Agriculture and Co-operation Department or  an

officer not below the rank of Deputy Secretary of
that Department designated by the Secretary,

(iii) the Secretary to the Government of Gujardt,
Education Department, or an officer not below the
rank of  Deputy Secretary of that Department
designated by the Secretary,

(iv)  the Secretary to the Government of Gujarat, Finance
Department,

(v) the Director of Agriculture, Gujarat State,

(vi)  theDirector of Animd Husbandry, Gujarat State;

(vii)  theDirector of Horticulture, Gyarat State; and

(viii) one member nominated by the Vice Chancelor by
rotetion in the prescribed manner from amongst the
Deansof Faculties.

Class Il — Ordinary Members

Five persons, not being officers, to be nominated as follows,
namdy:--

(@) to be rominated by the State Government - -

() one Member of the Gujarat
Legidative Assambly,

(ii) two agriculturd scientits  having

background of agriculturd
research or education,

19
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(iii) onefarmer,

(b) one representative nominated by the Director
Gengd of Indian Council of Agriculturd
Research.

(2) The Vice Chancellor shdl be theex-officio Chairman of the
Board.

(3) The term of office of the nominated members shdl be three
years.

(4) The nominated members of the Board shal be entitled to such
daily and travelling alowances as may be prescribed.

19. (1) The Boad dhal, on a date and a place fixed by the Meetingsof
Vice-Chancellor, hold its mesting: Board.

Provided that the Vice-Chancdlor shdl fix a date and a place for
the meeting of the Board at least once every two months.

2 One-third of the members of the Boad shdl conditute a
quorum for the transaction of its business a the meseting.

3 @ The Board may, for the purpose of consultaion, invite
any person having experience or specid knowledge on a subject
under its congderation to attend its mesting.

(b) A person invited under cdause (@) shdl have the right to
gpeak in and otherwise to take part in the proceedings of the
meeting, but shal not be entitled to vote at such meseting.

(© A person invited under clause (a) shdl be entitled to such
alowance for attending the meeting as may be prescribed.

20. (D The Board dhdl exercise the following powers and Powersand
perform the following functions, namdly:- - functions of

Board.
0) to consder and decide the matters of genera policy

rdaing to the progress and deveopment of the
Universty;

(it) to suggest steps to be taken by the authorities of the

Univerdty in pursuance of the policy decided by the
Board;
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(xiv)
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(xvi)
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to hold, control and administer the property and
funds of the University;

to enter into, vary, carry out and cance contracts on
behdf of the Univerdty in exercise or performance
of the powers and functions assgned to it by or
under this Act or the Statutes;

to determine the form, and provide for the custody of
and to regulate the use, of the common sed of the
University;

to administer the funds placed at the disposa of the
University for specific purposes,

to arange for the investment and withdrawvad of
funds of the Universty;

to borrow money for capita improvements and to
make suitable arrangements for its repayment;

to gpprove the annua accounts and the annua
financid esimates of the Universty;

to make provison for buldings premises furniture,
gpparatus and other means needed for carrying on
the work of the Universiy;

to accept, on behdf of the University, bequests,
donations and trandfers of any movable and
immovable property to the University;

to transfer any movable or immovable property on
behdf of the Universty;

to manage and regulate the finances, accounts and
invesments of the University;

to edablish, manage and mantan  colleges
departments, inditutes of research, experimenta
fams, laboratories, libraries, hostels and such other
fecilities necessary for carrying out the purposes of
this Act;

to dfiliste colleges or recognise inditutions of
ressarch in agriculture or extenson education as
may be provided by Statutes,

to arange for, and to direct, the ingpection of
dfilisted colleges, recognised  inditutions and
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hoges to issue indructions for maintaning ther
efficiency and for ensuring proper conditions of
employment including sday scdes and dlowances
for the members of their teaching, other academic
and nonteaching Seff;

(xvii) (@ to withdraw, ether in whole or in part, or to modify

the rights conferred on a college by &ffiliation or
on an inditution by recognition, and

(b) to recommend to the State Government withdrawa
or reduction of a grant of a college which makes
default in carrying out the conditions of affiliation;

(xviii) (8 to control and co-ordinate the activities of and to

(Xix)

(%)

(o)

(o)

(xxiii)

give financdd ad to, dfiliaed colleges and
recognised inditutions, and

(b) to regulate fees to be pad by the sudents in
affiliated colleges and recognised ingtitutions;

to cdl for reports returns and other information from
colleges, recognised indtitutions or hogtels;

to recognise a member of the dtaff of an afiliated college
or recognised inditution as a professor, reader, lecturer
or teecher of the Universty and to withdraw such

recognition;

to make such provison as to endble affiliated colleges
and recognised inditutions to undertake specilisation of
dudies,

to lay down and regulate the sdary scales, alowances
and conditions of service of officers, members of  the
teaching, other academic and non-teaching gaff of the
Universty;

to lay down and regulate the sdary scaes, alowances
and conditions of service of the members of teaching,
other academic and non-teeching daff of effiliated
colleges, condtituent colleges and recognised indtitutions;

(xxiv) to supervise and control the residence, conduct and

discipline of the dudents of dffiliied colleges,
condtituent colleges, Universty  depatments  and
recognised inditutions and to make arrangements for
promoting their hedth and generd wefare and to take
disciplinary action againg the students;
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(xxv)  to inditute and awad felowships and scholarships,
studentships, medals, prizes and other awards,

(xxvi) to inditute and confer or grant degrees, diplomas and
other academic didtinctions,

(xxvii) to appoint officers, teachers and other gaff of the
University in the prescribed manner;

(xxviii) to promote post-graduate teaching, research and
extenson education;

(xxix) to meke provison for indruction, teaching and training
in such branches of learning and courses of sudy as may
be determined by the Academic Council, for research
and for the advancement and dissemination of
knowledge;

(xxx) to fix, demand and receive such fees and other charges as
may be prescribed;

(xxxi) to meke provison relaing to use of Gujarai as medium
of ingruction and examination;

(xxxii) to make, amend or repea Satutes;

(xxxiii) to exercise such other powers and perform such other
functions as may be conferred or imposed on it by or
under this Act, Statutes and Regulations and

(oxxiv) to exercise dl powers of the University not otherwise
provided for in this Act or the Statutes and dl other
powers which ae requiste to give effect to the
provisons of this Act or the Statutes.

2 The powers and functions under clauses (xv) to (xvii), (xx),
(xxi),  Ooxv), (axvi), (xxvii), (xxix)  and (xxxii) of sub-section (1) shdll
not be exercised or peformed by the Board except upon the
recommendation made by the Academic Council.

3 The exercise of the powers by the Board under clauses (xxii) and
(xxiii) of sub-section (1) in o far as they relate to the laying down and
regulating sdary scdes and dlowances of officerss members of the
teaching, other academic and non-teeching daff of the Universty,
condituent college, affilisted college and recognised inditution shdl be
subject to the gpprova of the State Governmen.

(4 The Board may, by Statutes, gppoint committees to carry out its
adminigtrative work and define their constitution, functions and tenures.
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21. () The Academic Council shdl conss of the following
members, namdy:--

Academic
Council.

0) the Vice- Chancdllor, ex-officio,

(i)  the Director of Research and Dean of Post-graduate
Studies, ex-officio,

(i)  the Deans of Faculties, ex-officio,
(iv)  theDirector of Extension Education, ex-officio,

(v) sx members nominated by the Vice Chancdlor by
rotation in the prescribed manner from amongst the
Heads of Departments of the Faculties and the research
scientigs of the University.

2 As soon as the Academic Council is condituted under
ub-section (1), it may co-opt for such period as may be prescribed as its
additiond members not more than ten persons representing different
disciplines of agriculture and dlied sciences irrepective of whether they
are connected with the University asits members, teachers or otherwise.

3 The term of office of the members of the Academic Council
other than ex-officio members shdl bethreeyears.

22. (1) The Academic Council shdl have the control and generd powersand duties
regulation of, and be responsble for, maintenance of the standards of of Academic
teaching and examinations of the University. Council.

2 Without prgudice to the generdity of the foregoing provision
and subject to such conditions as may be prescribed by or under the
provisons of this Act, the Academic Council shdl exercise the
following powers and perform the following duties, namely:--

() to make proposas for edablishment of University
departments of teaching, research and extension education,
libraries and laboratories,

() to recommend to the Board the inditution of Departments
and Faculties;

(i) to make proposds for the inditution of professorships,
Associate Professorships, Assgtant Professorships and any
other posts of teachers required by the University and for
prescribing the duties of  the persons occupying such
posts,

(iv) to make regulations relating to admisson of sudents to
the Univerdty and the number of students to be admitted;
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(v) to arange for co-ordination of dudies and teeching in
affiliated colleges and recognised indtitutions;

(vi) to approve regulations prescribing the manner of granting
exemption in approved courses of dudies in the Universty
or in dfilialed colleges for qudifying for degrees,
diplomas and certificates;

(vii) to recommend b the Board the &ffiliation of a college and
recognition of an inditution;

(viii) to make regulations relating to the courses of study leading
to degrees, diplomas, cetificates and other academic
digtinctions;

(ix) to make regulations relating to the conduct of examinations,

() tomake proposasfor dlocating subjects to a Faculty;

(xi) to make proposds for post-graduate teaching, research and
extension education;

(xii)  to recommend qudifications to be prescribed for teaching,
research and extenson g&ff in the Universty;

(xiii) to make reguldions regading examingtions of the
Universty and the conditions on which the students shdl
be admitted to them;

(xiv) generdly to advise the Universty on dl academic matters;
ad

(xv) to exercise such other powers and perform such other
duties as may be conferred or imposed on it by or under
this Act and Statutes.

23. (1) The Univesty shdl include Feculties of agriculture and
alied sciences and such other Faculties as may be prescribed.

(2 Each Faculty shal comprise of such subjects as may be
prescribed.

(©)) The condtitution, powers and duties of the Faculties referred to in
ub-section (1) shal be such as may be prescribed.

24. (1) There shdl be a Board of Studies for every subject or group
of subjects as may be prescribed.
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The conditution of each Board and the term of office of its
members shall be such as may be prescribed.

Each Board shdl exercise such powers and perform such duties
as may be prescribed.

CHAPTER V

COUNCIL OF STATE AGRICULTURAL UNIVERSTIES

(1) There shdl be a Council of State Agriculturd Univerdties
Agricultural  condsting of the following members, namely:--

@

(0)

©

@

©

()
@

(h)

@

the Minigter for Agriculture, Government of Gujara,
ex-officio,

the Secretary to the Government of Gujarat, Generd
Adminigtration Department, ex-officio,

the Secretary to the Government of Gujarat, Finance
Department, ex-officio,

the Secretary to the Government of Gujarat, Agriculture
and Co-operation Department, ex-officio,

the Vice-Chancdlor of each of the Univerdties
ex-officio,

the Director of Agriculture, Gujarat State, ex-officio,

the Director of Animad Husbandry, Gujaat State
ex-officio,

the Director of Horticulture, Gujarat State, ex-officio:

Provided that when a proclamaion made under
article 356 of the Condtitution is in force in the State, the
Central Government may gppoint one person in place of
the Minigter for Agriculture to be the Chairman and the
person 0 gppointed shdl vacate his office upon the
revocation or cesser of operation of such proclamation.

The Miniger shdl be the Charman of the Council and

ghdl presde over its meetings.

any

Provided that when the Minigter is unable to preside over

meeting, he may nominae the Deputy Miniser for

Agriculture to preside over the meeting.
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(b) The Joint Secretary or the Deputy Secretary to the
Government of Gujarat, Agriculture and  Co-operation

Department, in-charge of the subject matter of Agricultura
Universties, shal be the Member-Secretary of the Council.

The Headquarters of the Council shal be a Gandhinagar.

The Council shall meet at least twicein ayesar.

Subject to sub-section (4), the Council shdl meet & such time

and such place as the Charman may appoint in this behaf and observe
such rules of procedure in regard to transaction of its business at its
meetings as may be determined by it.

©)

Four members shdl form a quorum and dl quedions a a

meeting of the Council shdl be decided by a mgority of the members
present and voting.

v

The Council shdl perform the following functions, namely--

@ to review the functioning of the Universties twice
in a year and make a report to the State Government
and the Chancellor,

(b) to advise the Stale Government on any matter
relaing to functioning of the Univerdgties on a
reference made to it in that behdf by the State
Government,

(© to asess the requirement of finance by the
Universities and recommend the grants to be given
to the Univerdties by the State Government,

(d) to review the annud plan of activities and annud
financid edimates of the Univerdties before they
are passed by the Boards of the Universties,

® to assess requirements of Univerdties of having new
feculties, disciplines or departments,

® to co-ordinate education in agriculture and dlied
stiences impated by the Universties and the
agriculturd research  activities  and  agriculturd
extensdon educationa activities carried on by the
Univergties and matters rd ated thereto,

(s)] to supervise and co-ordinate the centrdised

admissons to vaious degree courses in
Univergties,
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(h to arange programmes to upgrade capability of
teechers of faculties in ther respective disciplines
according to the requirements of the Universty,

0] such other functions as may be specified by the
Sate Government by natification in the Official
Gazette.

(8 For the purpose of performing its functions, the Council may cal
for, from the Universties, such reports, returns and information, as nay
be necessary and the Universities shdl furnish such reports, returns and
information.

CHAPTER VI

RESEARCH AND EXTENSION EDUCATION

26. (1) Subject to the provisons of this Act and the Statutes, the
Universty shdl cary on ressarch directed towards solving  the
problems of agriculture and dlied sciences for the purpose of
devdopment of agriculture and of providing benefits to the rurd
population of the Universty area and for carrying out such research, it
shdl egtablish an Agricultural Research Organisation.

(2 The Agricultura Research Organisation  shdl congst of the
following officers and employees, namdly--

(@  the Director of Research and Dean of Post-graduate
Studies, who shdl be the Heed of the Organistion,

() Associate Directors of Research gppointed by the
Universty for various agro-dimatic zones fdling in the
University areq,

(0  Scientigts entrusted with the work of research on various
crops, commodities or naurd resources, by the
Universty,

(d  such other officers and enployees appointed by the
Univergty for the purpose of the Organisation.

3 The Agriculturd Research Organisation shdl have control dso
over other agriculturd research activitiesin the University area

27. () The Universty shdl edablish an Agriculturd Extenson
Education Organisation.

28
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2 The Agriculturd Extenson Educetion Organisttion shdl condst
of the following officers and employees, namdy:--

(@  the Director of Extendon Education who shdl be the
Heed of the Organisation,

(b) extenson <centits entrused with the work of
assessment, refinement and transfer of technologies of
agriculture by the Universty,

(¢ such other officers and employees agppointed by the
Universty for the purpose of Organisation.

) The Agriculturd Extendon Educaion Organisttion  shdl
perform the following functions, namdly:- -

(@ to cary out extenson activiies for the purpose of
increasing agricultura production;

(b) to make avalable to the farmers information based upon
the findings of research carried out by ;

() to conduct demongrations and training programmes for the
benefit of sudents, extenson workers and the persons
whaose occupation is agriculture;

(d) to co-ordinate the extenson activities with other functions
of the University; and

(@ such other functions as may be prescribed.

CHAPTER VII
STATUTESAND REGULATIONS

Statutes, 28 Subject to the provisons of this Act, the Statutes may provide
for dl or any of the following matters, namely:--

(i) conferment and withdrawa of honorary degrees and other
academic digtinctions,

(i)  holding of convocations to confer degrees,

(iii) powers, functions, dutiess, manner of appointment and
emoluments, terms and conditions of sarvice of officers of
the Universty;

(iv) dedgnations, qudifications, method of  recruitment,

emoluments and other terms and conditions of service of
employees of the University and their duties;
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(v) declaration of other bodies of the Universty to be
authorities of the Universty;

(vi) conditution, powers and duties of the authorities of the
Universty save as provided inthisAct;

(vii) acceptance and management of bequests and donations;

(viii) regigration of graduates and maintenance of a regiser of
registered graduates,

(ixX) procedure & meetings of the authorities of the Universty
and for the transaction of their business;

(x) clasfication and manner of appointment of teechers and
other non-teeching eff;

(xi) establishment, amagamation, sub-divison and abalition of
Faculties;

(xii) egablishment of departments of teaching in Faculties,

(xiii) the manner in which and the conditions subject to which
pension, provident and insurance funds shal be condituted
for the benefit of employees of the Universty and the
terms and conditions of each of such funds; and

(xiv) dl matters which by this Act ae to be or may be
prescribed by the Statutes.

29. (1) Statutes may be made by the Board and may be amended, Statutes, their
repeded or added to by Statutes made by the Board in the manner making,

. . amendment,
hereinafter provided. repeal and

operation.

(2 The Board may take into consideration the draft of a Statute.

3 Where a Staute affects the powers or duties of any officer or
authority of the University, the Board shdl, before passng such Statute,
ascertain and consder the views of the officer or the authority concerned
and take the same into consideration.

4 Every Statute passed by the Board shall be submitted to the
Chancdlor who may give or withhold his assent thereto or refer it back
to the Board for consideration.

5) No Statute passed by the Board shal be vaid until assented to
by the Chancdllor.

Regulations.
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30. (1) Any authority of the Universty specified in causes (2), (3)
and (4 or declaed under clause (5) of section 17 may make
Regulaions condgent with this Act and the Stautes, providing for al
matters which by this Act and the Statutes are to be provided for by
Regulations and for dl other matters solely concerning such authority.

2 A Regulaion made by an authority shdl have effect from such
date as the authority making the regulation may direct:

Provided tha a regulation, which involves expenditure from the
University Fund, shdl not be effective until it is gpproved by the Board.

3 The Board of Studies may propose to the Academic Council
draft of any Regulation relating to courses of dudy, sysem of
examinations and degrees and diplomas of the University to be passed
by the Academic Council. Such draft shal be consdered by the
Academic Council &t its next succeeding mesting.

(4) €) The Academic Council may approve such draft and pass
the Regulation or may rgect it or return it to the Board of Studies
for reconsderation ether in whole or in part together with any
amendment which the Academic Council may suggest.

(b) After any draft so returned has been further considered by
the Board of Studies together with any amendment suggested by
the Academic Council, it shal be agan presented to the
Academic Council with the report of the Board of Studies

thereon and the Academic Council may then ded with the draft
in any manner asit thinksfit :

Provided that no Regulaion by the Board of Studies
relating to matters other than those referred to in sub-section (3)
and no Regulaion by a Faculty shdl be made unless it is
gpproved by the Academic Council :

Provided further that no Regulaion made by any
authority declared under clause (5) of section 17 shdl be made
unlessit is gpproved by the Board of Management.

CHAPTER VIII
AFFILIATION AND RECOGNITION

31. () A colege desring to impart educaion in agriculture and
dlied stiences shdl send a letter of goplication to the Regigrar for an
dfiligion to the Universty, not later than 31% March of the year
preceding the year in which the college is proposed to be started:

Provided that, on the recommendation of the Vice-Chancdlor,
the Board may, if it is satisfied that there are specia reasons to do <o,
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after recording such reasons, entertain a letter of agpplication sent to the
Registrar after 318 March.

2 A college goplying for an dfiligtion shdl stify the Board and
the Academic Council—

@

(b)

©

©
©

®

@

(h)

@

that the college is to be under the management of regularly
condtituted governing body;

that the drength and the qudifications of the teaching dtaff
and the conditions governing their tenure of office are such
as to make due provison for the education in agriculture and
dlied sciences to be impated by the college and for
conducting and quiding ressarch in  agriculture  and
programmes of extenson education to be undertaken by the
college

that the buildings in which the college is or is to be located

are suitable and that provison has been or shdl be made, in
conformity with the Statutes, for the residence in the college
or in lodging approved by the college, of sudents not
resding with ther paents or guadians and for the
supervison and welfare of sudents;

that due provision is made or shal be made for alibrary;

that where affiliation is sought in any branch of experimenta
stience, arangements have been or shdl be made in
conformity with the Statutes and regulations for imparting
indruction in that branch of science in a properly equipped
[aboratory;

that due provison is made or shdl be made as fa as
circumstances may permit, for the resdence of the principa
and other members of the teaching daff in or near the
college or the place provided for the residence of students;

that the financid resources of the college are such as to make
due provison for its continued mantenance and efficient
working;

that the college rules fixing the fees (if any) to be pad by the
dudents have not been so framed as to involve such
competition with any exiding college in the same
neighbourhood a would be injurious to the interest of
education;

that for recruitment of the principd and members of the

teeching saff of the college, there is a sdection committee
of the college which shdl indude—
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0] in cae of recruitment of the principd, a
representative of the Universty nominated by the
Vice-Chancdllor; and

(i) in case of recruitment of a member of the teaching
daff of the college, a representetive of the Universty

nominated by the Vice Chancdlor and the Head of
the Department, if any, concerned with the subject to

be taught by such member:

Provided that nothing in this dause shdl apply to a
Government college, a college maintained by Government or
a college established and administered by minority based on

religion or language;

() that the college shdl comply with the Stautes and
Regulaions providing for conditions of sarvice induding
sday scdes and dlowances of the teaching and other
academic and non-academic daff of an afilisted college, not
being a Government college or a college maintained by the
Governmen;

(k) such other conditions as may be specified in the Statutes in
accordance with the provisons of this Act.

(3 The gpplication shdl contain an assurance that after the college
is dfiliated, any tranderence of management and dl changes in the
teeching staff and al other changes which result in any of the aforesaid
requirement not being fulfilled or continued to be fulfilled shdl be
forthwith reported to the Board.

4 On recapt of a letter of agpplication under sub-section (1), the
Board shall—

(8@ direct a locd inquiry to be made by a competent person or
persons authorised by the Board in this behdf in respect of
the matters referred to in sub-section (2) and such other
metters as may be deemed necessary and relevant;

(b) meke such further inquiry as may gopear to it to be
necessary;

(c) give due condderation to the request, if any, made by the
goplicant for recondderation of any of the conditions
conveyed to him;

(d) record its opinion after consulting the Academic Council on
the question whether the application should be granted or
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refused dther in whole or in pat, dating the result of any
inquiry under clauses (a) and (b):

Provided that where the views of the Academic
Council with regard to the &ffiliation of a college ae not
acceptable to the Board, the Board shdl refer the matter
agan to the Academic Council, with or without its

comments, and the Academic Council shdl communicate
agan to the Board its views with regard to the effiliaion of

the college.

(5) The Regidrar shdl submit the agpplication and dl proceedings, if
any, of the Academic Council and the Board relaing thereto to the State
Government which shdl, after such inquiry as may gppear to it to be
necessary, grant or refuse the gpplication or any part thereof.

(6) Where the gpplication or any part thereof is granted, the order of
the State Government shdl specify the courses of the ingructions in
respect of which the college is dffilialed and where the gpplication or
any part thereof is refused, the grounds of such refusal shall be recorded.

(7) As soon as possible after the State Government makes its order,
the Regidrar shdl submit to the Board and the Academic Council a full
report regarding the application, the action taken thereon under sub-
sections (4) to (6) and of al proceedings connected therewith.

(8) An gpplication under sub-section (1) may be withdrawn a any
time before an order is made under sub-section (6).

32. Whee a college desres to add to the courses of indruction in
respect of which it is effiliated, the procedure prescribed by section 31
ghdll, asfar as possible, be followed.

33. (1) The Boad shdl have power, after consultetion with the
Academic Council, to recognise as a recognised inditution any
indtitution of research in agriculture or extenson education, other than a

college

2 An inditution, which desres to have such recognition, shal send
a letter of application to the Regidrar and shdl give full information in
the letter of gpplication in respect of the following matters, namely:--

(@ conditution and personnd of the managing body;

(b) subjects and courses in regad to which recognition is
sought;

() accommodation, equipment, libray faclittes and the

number of gudents for whom provision has been or is
proposed to be made;
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(d) the drength of the daff, ther qudifications and sdaries
and the research work done by them;

(¢ fees levied or proposed to be levied and the financid
provison made for capita expenditure on buildings and
equipment and for the continued maintenance and efficient
working of the indtitution.

3 Before taking the application into consideration, the Board may
cdl for any further information which it may deem necessary.

4 If the Board decides to take the gpplication into consderation, it
may direct a local inquiry to be made by a competent person or persons
authorised by it in this behdf. After condgdering the report made as a
result of such locd inquiry and making such further inquiry as may
appear b it to be necessary, the Board shal, after obtaining the opinion
of the Academic Council, grant or refuse the application or any part
thereof. Where the agpplication or any part thereof is granted, the Board
shal specify the subjects and courses of ingructions in respect of which
the inditution is recognised and make a report to that effect to the
Academic Council a ther next succeeding meeting.  Where the
goplication or any part thereof is refused, the grounds of such refusa
shdl be stated.

34. (1) Every dffilisted college and recognised inditution shdll
furnish such reports, returns and other information as the Board, after

conaulting the Academic Council, may require to enable it to judge the
efficency of the college or the indtitution.

2 On a direction by the Board in that behdf, it shal be the duty of
the ingpection committee condtituted under section 43 to ingpect an
affiliated college or a recognised inditution and to make a report to the
Board.

3 The Board shal cause every such college or inditution to be
ingpected from time to time by the ingpection committee.

4 The Board may call upon any college or inditution so inspected
to take, within a specified period, such action as may appear to it to be
necessary in respect of any of the matters referred to in sub-section (2)
of section 31 or, asthe case may be, sub-section (2) of section 33.

35. (1) Every afilisted college or recognised inditution shdl, in
respect of the medium of educaion in agriculture and dlied sciences,
research in agriculture and programmes of extenson education and
examindion therein, comply with the provisons made in that behdf by
this Act, the Statutes and the Regulations.
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(2 If any affilisted college or recognised inditution contravenes the
provisons of sub-section (1), then, notwithstanding anything contained
in the other provisons of this Act,--

(@ the rights conferred on such college or inditution by the
afiliaion or recognition shdl sand withdrawn from the date
of such contravention; and

(b) such college or inditution shdl cease to be an dfiliated
college or recognised ingtitution for the purposes of this Act.

3 If any dffiliatled college or recognised inditution affected by
b-section (2) raises any dispute as to the withdrawd of its rights of
affiliation or recognition, then such dispute shdl be referred to the State
Government and the State Government shadl decide the dispute and its
decison shdl befind.

36. (@] The rights conferred on a college by &ffilistion may be
withdrawn in whole or in pat or modified if the college hes faled to
cary out any of the provisons of sub-section (2) of section 31 or the
college has failed to observe any of the conditions of its affiliation or the
college is conducted in a manner which is prgudicid to the interests of
education.

2 A mation for the withdrawd or the modification of such rights
ghdl be initiated only in the Boad. The member of the Board, who
intends to move such a motion, shdl give natice of it and shdl date in
writing the grounds on which it is made.

(3 Before taking the said motion into consderation, the Board shall
send a copy of the notice of the motion and statement of grounds on
which it is made to the Principad of the college concerned together with
an intimation that any representation in writing submitted within a
period specified in such intimation on behdf of the college will be
considered by the Board:

Provided that the period so specified may, if necessary, be
extended by the Board.

(4 On receipt of the representation or on the expiry of the period
referred to in sub-section (3), the Board, after considering the notice of
motion, statement and representation, and after such ingpection by any
competent person or persons authorised ly the Board in this behdf, and
such further inquiry as may appear to it to be necessary and dfter
consulting the Academic Council, shal record its opinion in the matter:

Provided that where the views of the Academic Council with
regard to the withdrawal or modification of the rights conferred by
afiligion are not acceptable to the Board, the Board shdl, before

passing such resolution, refer the matter again to the Academic Council,
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with or without its comments and the Academic Council ghdl
communicate again to the Board its views in the matter.

(5) The Regidgrar shdl submit the proposd and al proceedings, if
any, of the Academic Council and the Board relating thereto, to the State
Government which, after such further inquiry, if any, as may appear to it
to be necessary, shal make such order as it deems fit, and communicate
the same to the Board.

(6) Where by an order made under sub-section (5), the rights
conferred on any college by afiliation are withdrawn in whole or in part
or modified, the grounds for such withdrawa or modification shdl be
stated in the order.

@) The Board may, on recommendation of the Academic Council,
recommend to the State Government withholding or reduction of a grant
to an dfiliated college which, on a report by an Inspection Committee or
othewise, is found making persgent default in carying out the
conditions of affiliation.

37. (1) The rights conferred on an inditution by recognition may be
withdravn or suspended for any period if the inditution hes faled to
obsarve any of the conditions of its recognition or the inditution has
conducted in amanner which is prgiudicid to the interest of educeation.

2 A motion for such withdrawd or suspenson shdl be initiated
only in the Board. The member of the Board, who intends to move such
a motion, shdl give natice of it and shdl date in writing the grounds on
which it ismade.

3 Before taking the said motion into consderdtion, the Board shdl
send a copy of the notice of motion and statement of grounds onwhich
it is made to the head of the inditution concerned, together with an
intimation that any representation in writing submitted within a period
goecified in the intimation on behdf of the inditution will be consdered
by the Board:

Provided that the period so specified may, if necessary, be
extended by the Board.

4 On receipt of the representation or on the expiry of the period
referred to in sub-section (3), the Board, after considering the notice of
motion, Statement and representation and after such ingpection by any
competent person or persons authorised by the Board in this behdf and
after such further inquiry as may appear to it to be necessary, and after
conaulting the Academic Council, may, by a resolution, withdrawv or

suspend recognition.
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CHAPTER IX
ORGANISATION WITHIN THE UNIVERSITY AREA FOR

POST-GRADUATE TEACHING

38. Within the Universty aea dl post graduate educetion in
agriculture and dlied sciences shdl be impated or conducting and
guiding research in agriculture or conducting and guiding programmes
in extenson education shdl be underteken by the University or by such
affiliated colleges and in such subjects as may be prescribed.

39. (1) The Boad may determine that dl education in agriculture
and dlied sciences or research in agriculture or programmes in extension
education in respect of which the Universty is competent to hold
examingions dhdl, within the Universty aea be impated or
undertaken by the teachers of the Universty on behdf of the Universty
and the Board shal communicate its decision to the State Government.

2 On receipt of the communication under sub-section (1), the State
Government may, after meking such inquiry as it thinks fit, by
notification in the Official Gazette, declare that the provisons of section
40 shdl come into force on such dae as may be specified in the
notification.

40. (1) All colleges, which have become condtituent colleges under
clause (c) of sub-section (1) of section 66, and dl colleges within the
Universty area, which may heresfter become University colleges, shal
be the condtituent colleges of the University.

2 No educationd inditution imparting education in agriculture and
dlied sciences or conducting and guiding research in agriculture or
conducting and guiding programmes of extendon education and Stuae
within the Univerdty area shdl, save with the consent of the Universty
and the sanction of the State Government, be associated in any way
with, or seek admisson to any of the privileges of, any other University
established by law.

3 The reaions of the condituent colleges within the Universty
area shdl be governed by the Statutes to be made in that behaf, and
such Satutes shdl provide in paticular for the exercise by the
Universty of the following powers in respect of the condtituent colleges,
namely:--

(0] to lay down minimum educaiond qudifications for the
different classes of teachers and tutorid <aff employed
by such colleges and the conditions of thelr service;

(it) to approve the appointments of the teachers made by
such colleges,

38

Constituent
colleges.



Committees for
selection of
University
teachers.

Examiners
Committee.

39

(iii) to require each such college to contribute a prescribed
quota of recognised teachers in any subject for teaching
on behdf of the Universty;

(iv) to co-ordinate and regulate the facilities provided and
expenditure incurred by such college in regad to
libraries, laboratories and other equipments for teaching
and research;

) to require such colleges, when necessary, to confine the
enrolment of students to certain subjects;

(vi) to levy contributions from such colleges and make grants
to them; and

(vii) to require sdisfactory arrangements for tutorid — and
smilar other work in such colleges and to ingpect such
arangements from time to time:

Provided that a condituent college ghal
supplement such education in agriculture and dlied
sciences, research in agriculture or programmes of
extenson education, by tutorid or other ingruction,
teaching or training in a manner to be prescribed by the
Regulations to be made by the Academic Council.

5) Subject to the provisons of the Statutes, the Academic Council

shdl organise and co-ordinate the education, research or programmes of
extension education.

CHAPTER X
COMMITTEES

41. (1 There dhdl be committees for sdection of different
classes of ful-time teachers of the Universty induding tutors and
demongtrators.

2 No peson shdl be gppointed as full-time teacher of the
Univerdty except on the recommendetion of the committee.

3 The conditution of such committee, the term of office of its
members and the procedure to be followed by it shdl be such as may be
prescribed.

42. 1 There shdl be formed every year a committee for each
Feculty, for the purpose of drawing up the lig for gppointments to
Universty examinership, condsting of—

()  the Dean of the concerned Faculty, ex-officio Charman,
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(if)  the Chairman of the Board of Studies, and

(iii) two members of the Board of Studies nominated by the
Vice Chancdlor for the year.

2 The lig of examiners prepared by the committee shal be placed

through the Academic Council before the Vice-Chancelor for his
goprovd who may ether gpprove or modify the same for the reasons to

be recorded in writing.

©) The procedure to be followed by the committee shal be such as
may be prescribed .

43.  There shdl be an Ingpection Committee conssting of a person
nominated by the Vice Chancdlor as the Charman and such other
members as may be gppointed by the Board in accordance with the
Statutes.

44, (1) There shdl be a College Deveopment Committee for the
purpose of development of collegesin the University area

2 The conditution of such Committee, the term of office of its
members and the procedure to be followed by it shdl be such as may be

prescribed .

45. () Any of the authorities of the Universties referred to in
section 17 may, from time to time, gopoint such other committees
conggting of such persons from amongst its members as the authority
thinks fit and may refer or entrugt, to any such committee for inquiry and
report or for opinion any of the matters dedt with by the authority and
may a& any time discontinue or dter the conditution of any such
committee.

2 Notwithstanding anything contained in this Act, but subject to
the approvd of the appointing authority, it shdl be lanvful for a
committee appointed under sub-section (1) to co-opt such number of
persons who are not members of the gppointing authority as its members
asit thinksfit.

CHAPTER XI
FINANCE

46. (1) The Universty shdl edablish a fund to be caled the
University Fund.

(2 The following shdl form pat of, or be pad into, the Universty
Fund:--
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(@ any contribution or grant by the State Government,

(b) the income of the Universty from dl sources including
income from fees and charges,

() begues, donations, endowments and other grants, if any.

3 The Universty Fund shdl be kept in any corresponding new
bank specified in column 2 of the Frs Schedule to the Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970 and in
column 2 of the Firg¢ Schedule to the Banking Companies (Acquisition
and Transfer of Undertakings) Act, 1980 and approved by the State
Government for the purpose or invested in securities authorised by the
Trusts Act, 1882 at the discretion of the Board.

47.  The State Government shdl, in each year after due appropriation
made by the State Legidature by law in this behaf, make provison for
making grants to the Universty, as follows-

(@ a grant of an amount not less than the estimated net
expenditure on pay and dlowances of the daff,
contingencies, and services of the University ;

(b) a grant to meet such additiond items of expenditure,
recurring and nonrecurring as the State Government
may deem necessary for the proper functioning of the
Universty.

48. (1) The annuad accounts of the Universty shdl be prepared
under the direction of the Board.

2 The Board shdl prepare before such date as may be prescribed
the financid edimaes for the ensuing yer having regad to the
Government grants that are likely to be available.

3 The annud accounts and the financid edtimates shdl be
consdered by the Board at its annua meeting and pass a resolution
adopting the accounts and financid estimates.

(4 The annua accounts so adopted shall be submitted to the State
Government for audit.

(5> (@ The Board shdl, after the accounts are audited, submit a copy
thereof dong with a copy of audit report and the statement of the
action taken by the Universty on the audit report, to the State
Government.

(b) The State Government shal cause the copy of the accounts
and the audit report dong with the statement of action taken by the
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University on the audit report to be lad before the State
Legidature.

49. (1) The Annua Report of the University shal be prepared under
the direction of the Board by or before such date as may be prescribed
and shall be consdered by the Board & its annua mesting.

2 The Board may pass such resolutions thereon and teke such
action asit thinksfit.

CHAPTER XIlI
SUPPLEMENTARY PROVISIONS

50. (1) No member of the teaching, other academic and nonteaching
daff of a college shdl be dismissed or removed or reduced in rank
except after an inquiry in which he has been informed of the charges
agang him and given a reasonable opportunity of being heard in respect
of those charges and unless the pendty to be inflicted on him is
goproved by the Vice-Chancdlor or any other officer of the Universty
authorised by the Vice-Chancdlor in this behdf.

(2 No termination of service of such member not amounting to his
dismsd or removd fdling under sub-section (1) shdl be vdid
unless—

(@ he has been given a reasonable opportunity of showing
cause againg the proposed termination, and

(b) such termination is gpproved by the Vice Chancdlor or
any officer of the Universty authorised by the Vice
Chancellor in this behdf:

Provided tha nothing in this sub-section shdl
apply to any person who is appointed on probation or for a

temporary period only.

3 @ An goped from an order of dismissd, remova or
reduction under sub-section (1) or of termination under
ab-section (2) dhdl lie to the State Government within ninety
days from the date of the communicatiion of such order and the
decison of the State Government in such gpped shal be find
and shdl not be called in question in any civil court:

Provided tha the State Government may admit any
goped after the period of limitation lad down in this cause if
the appdlant siisfies the State Government that he had
aufficient cause for not preferring the appeal within such period.
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(b)  In computing the period lad down in cause (a), the
provisons of sections 4 and 12 of the Limitation Act, 1963 shall,
so far as may be, apply.

51. The Universty shdl meke adegquate provison for the benefit of
its officers, teachers and other servants in matters of insurance, penson
and provident fund or for such other benefits as it may deem fit in such
manner and subject to such conditions as may be prescribed by the
Statutes.

52. (1) Where the Universty has established a provident fund for the
benefit of its officers, teachers and other servants under section 51, such
fund dhdl, notwithstanding anything contained in any law for the time
being in force, be deposted in the State Governmert treasury in
accordance with such directions as the State Government may, from
time to time, by an order in writing, give and thereupon,- -

0] the subscriber to the fund shall be entitled to interest on
the balance in his provident fund account a the same
rate, a which the State Government servant is for the
time being entitted to on the baance in his provident
fund account, and

(i) the rules for the time being in force rdating to the limits
of withdrawas from the provident fund as agpplicable to
such Government servant shdl, so far as may be, aoply
to the subscriber.

2 Nothing in this section shdl agoply to a provident fund
edablished by the Universty to which the Employees Provident Funds
and Miscellaneous Provisions Act, 1952, applies.

53. Every officer and employee of the Universty shal be deemed to
be a public servant within the meaning of section 21 of the Indian Pend
Code.

Explanation.—For the purposes of this section, any person, who
is gopointed by the Universty for a specified period or for a specified
work of the Univerdty or, who receives any remuneration by way of
compensatory alowance or fee for any work done from the University
Fund, shdl be deemed to an officer or employee of the Universty while
he is peforming, and in reation to al mates redaable to the

perfformance of, the duties and functions connected with such
appointment or work.

54. (1) Any member of any authority or body of the Universty may
resgn his office by letter addressed to the Vice Chancelor through the
Regisrar and on the Vice-Chancelor accepting the resignation, the
office of such member shal become vacant.
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(2 The Board may remove any person from membership of any
authority or body of the University on the ground that such member has

been convicted by a court of law of an offence, which, in the opinion of
the Board, involves mord turpitude:

Provided that no order for remova of such person shal be made
without giving him an opportunity of being heard.

3 Subject to the provisons of sub-section (2), a person, who is a
member of any authority or body of the University as a representative of
another body, whether of the University or not, shdl retain his seat on
the Univergity authority or body so long as he continues to be a membe
of the body by which he was gppointed and theresfter till his successor
isduly appointed.

55.  When any vacancy occurs in the office of a member (other than
an ex-officio member) of any authority or other body of the Universty
before the expiry of the term of office of such member, the vacancy shal
be filled up, as soon conveniently as may be by nomination,
appointment or, as the case may be, co-option of a member who shdl
hold office so long only as the member in whose place he has been
nominated, appointed or co-opted, would have held it, if the vacancy had
not occurred.

56. No act or proceeding of any authority or other body of the
Univergty shdl be invdidaed merdly by reason of any vacancy in its
membership or by reason of a peson having taken pat in the
proceedings of the authority or other body who is subsequently found to

have been not entitled to do so.
57. Where any question arises asto—

() the interpretetion of any provison of this Act, or of any
Statute or Regulation, or

(2) whether a person has been duly appointed as, or is entitled

to be or ceases to be entitled to be, a member of any
authority or other body of the Universty,

@ it may be refered to the State Government if it
relates to amatter specified in clause (1), and
(b) it shall be referred to the State Government if—

0] it relates to a matter specified in clause (2),
or

(in) if four members of the Board SO require,
irrespective of whether it relates to a matter
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goecified in cdause (1) or cause (2), and

the State Government shdl, after making such
inquiry a it deems fit (induding giving
opportunity of being heard where necessay)
decide the question and its decison shdl befind.

58. All acts and orders in good faith done and passed by the
Universty or any of its authorities, bodies or officers shdl be find and
no suit shdl be indituted againg or damage clamed from the University
or its authorities, bodies or officers for anything purporting to be done in
pursuance of the Act and the Sautes and Regulaions framed
thereunder.

CHAPTER XIl1
TRANSITORY PROVISIONS

59. Notwithstanding anything contained in this Act or the Statutes or
the regulations made thereunder, any student of a college Stuate within
the Universty area who, immediately before the date on which section 4
came into force was studying or was digible for any examinaion of the
Gujarat Agriculturd  Universty, shdl be permitted to complete his
course in prepaation therefor, and the Universty for that Universty
aea shdl provide for such period and in such manner as may be
prescribed by the Stautes for the indruction, teaching, training and
examination of such students in accordance with the course of studies of
the Gujarat Agriculturd University.

60.  Notwithganding anything contained in section 10, the firs Vice
Chancedllor shal be agppointed by the State Government as soon as
practicable after the date of commencement of this Act for a period not
exceeding two years and on such terms and conditions as the State
Government thinksfit.

61.  Notwithstanding anything contained in section 15, the firg
Regigrar shal be gppointed by the State Government as soon as
practicable after the date of commencement of this Act for a period not
exceeding three years and on such conditions as the State Government
thinks fit.

62. (1 It shdl be the duty of the firg Vice-Chancdlor to make
arangements for condituting the Academic Council and other
authorities of the Universty other than the Board within sx months

ater the date of his appointment or such longer period not exceeding
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one year in the aggregate as the State Government may, by notification
in the Official Gazette, direct.

(2 The fird Vice-Chancdlor shdl, with the assstance of the
Advisory Committee conggting of not more than fifteen members
nominated by the State Government- -

@ subject to the provisons of this Act and the gpprova of
the Chancdllor,--

0] make  provisond — datutes necessay  for
condituting the authorities of the Universty and
regulaing the procedure a ther meetings and the
transaction of their business,

() draw up any rules that may be necessary for
regulaing the method of condtitution of authorities,

(b) frame the firgt Satutes and regulations under this Act and
submit them for confirmaion to the respective
authorities when they commence to exercise ther
functions.

3 The authorities condtituted under sub-section (1) shdl commence
to exercise their functions on such date or dates as the State Government
may, by natification in the Official Gazette, direct.

4 The dautes and regulations framed by the firs Vice-Chancellor
shdl, when confirmed by the respective authorities, be published in the
Official Gazette.

63. (1) At any time after the passing of this Act until such time as the
authorities of the University shal commence to exercise their functions,

(@ any officer of the Universty may be appointed by the
Vice Chancdlor with the previous sanction of the
Chancdllor,

(b) teechers of the Universty may be gppointed by the
Chancdlor after conddering the recommendations of an
Advisory Committee condding of the Vice-Chancdlor,
the Director of Agriculture and such other person or
persons, if any, as the Chancdlor thinks fit to associate
with them.

(2 Any appointment mede under sub-section (1) shal be for such

period not exceeding three years and on such conditions as the
gppointing authority thinksfit:
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Provided that no such appointment shal be made until financia
provision has been made therefor.

64. The firg Vice-Chancelor appointed under section 60 shdl have
the following powers untii the Board commences to exercise its
functions, namely:--

(@ with the previous gpprovd of the Chancdlor, to make
additional datutes to provide for any matter not provided
for by the first Statutes,

(b) to conditute provisond authorities and bodies and on ther
recommendations, to make rules providing for the conduct
of the work of the University,

() subject to the control of the State Government, to make
such financid arrangements as may be necessary to enable
this Act or any part thereof to be brought into force,

(d) with the sanction of the Chancdlor, to make, for a period
not exceeding three years, such gppointment as may be
necessry to enable this Act or any part thereof to be
brought into force,

() to gppoint any committee as he may think fit to discharge
such of hisfunctions as he may direct, and

(f) generdly to exercise dl or any of the powers conferred on
the Board by or under the provisions of this Act.

CHAPTER XIV
MISCELL ANEOUS

65. (1) If any difficulty aisss as to the fird conditution or
recondtitution of any authority of the Universty after the coming into
force of this Act or otherwise in firs giving effect to the provisons of
this Act, the State Government may, by order published in the Official
Gazette, make such provisons not inconsgent with the provisons of
this Act as appear to it t0 be necessary or expedient for removing the
difficulty:

Provided that no such order shall be made under this section after
the expiry of three years from the commencement of this Act.

2 Every order made under this section shdl be laid as soon as may
be, after it is made, before the State Legidature.

66. (1) With effect on and from such date as the State Government

may, by natification in the Official Gazette, appoint (hereinafter referred
to in this section as “the gppointed day”), the Gujarat Agricultura
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Universty Act, 1969 dhdl dand repeded and the following
consequences shal ensue, that isto say--

@

(0)

(©

(d)

(€

(f)

the Gujaraa Agriculturd Universty edtablished and
condituted for the State of Gujarat and functioning
immediately before the agppointed day shdl, dongwith dl
its authorities, stand dissolved (hereinafter referred to as
“the dissolved Universty”) and dl its officers specified in
or declared under section 9 of the repeded Act shal be
deemed to have vacated their office;

dl land and dl dores, artices and goods belonging to the
dissolved Universty and gdtuate in a University area shdl
pass to the Universty condituted for that area under this
Act (hereinafter referred to as “new University”):

Provided that where the State Government is of
the opinion that any goods or class of goods should be
distributed otherwise than according to the Studion of the
goods, the State Government may issue such directions as
it thinks fit for a jus and eguitéble didribution of the
goods and the goods shdl pass to the new Univerdties
accordingly;

Explanation.- For the purposes of clause (b), “land”
indudes immovable property of every kind and any rights
in or over such property ;

the condituent college specified in coumn 1 of
Schedule 1l shdl cease to be the condituent college of
the dissolved Univerdty and shdl become condituent
college of the Universty mentioned agang it in column
2 of the said Schedule;

the unexpended bdance in the generd fund and the
foundation fund, whether deposted in a bank or invested
in  securities bdonging to the disoolved Universty
immediately before the appointed day, shdl, subject to dl
charges and liabilities affecting the same, vest in the new
Universties in such proportion and in such manner as the
State Government may direct;

the liability of the dissolved Universty in respect of the
provident fund account of an officer or employee of that
Univerdty in sarvice on the gppointed day shdl, as from
that day, be the liability of the new University to which the
officer or employeeisallotted;

dl debts and obligations incurred and dl contracts made
by or on behdf of the dissolved Univerdty before the
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appointed day and subsisting on that day shdl, in o far as
they relate to a Universty aea be the debts and
obligations incurred by and the contracts made by the
University condtituted for that area:

Provided that where the State Government is of
opinion that this clause is not gpplicable to any debt and
obligation incurred or any contract made by or on behdf of
the dissolved Universty, the State Government may issue
such directions as it thinks fit for a jus and equitable
gpportionment of the debts and obligations and contracts
and the debts, obligations and contracts shal pass to the
new Univergties accordingly;

(9 4dl officers and employees in the employment of the
dissolved Universty immediately before the appointed day
shdl be dlocated to the new Universties by the State
Government in such manner as it may direct having regard
to such principles as it may, by natificaion in the Official
Gazette, lay down, and until other provison is made in
accordance with this Act, they shal recelve sdaries and
dlowances and be subject to the conditions of service to
which they were entitled or subject to immediady before
the appointed day:

Provided that the conditions of service applicable
immediately before the gppointed day to any officer or
employee dlotted to the new Universty shdl not be varied
to his disadvantage except with the previous gpprova of
the State Government.

2 Notwithstanding anything contained in the Indudria Disputes
Act, 1947 or any other law for the time being in force, a person, who has
ceased to be an officer by virtue of dause (a) of sub-section (1) or an
officer or servant of the dissolved University who is transferred to any of
the new Univerdties as a result of the dlotment made under clause (Q)
of sub-section (1), shdl not be entitled to any compensation for such
cesser or trandfer, under this Act or any other law for the time being in
force and no such cdam shdl be entertained by any court, tribuna or
other authority.

49
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SCHEDULE|
( See clause (20) of section 2)

UNIVERSITY AREA

PART |
THE ANAND AGRICULTURAL UNIVERSITY

Anand Didtrict,
Ahmedabad Didtrict,
Vadodara District,
Dahod Didtrict,
Panchmahals Didtrict,
Kheda Didtrict.

© 0 A~ DN PRE

PART 1l
THE JUNAGADH AGRICULTURAL UNIVERSITY
Amrdi Didrict,
Bhavnagar Didtrict,
Jamnagar Didlrict,
Junagadh District,
Porbandar Didtrict,
Rakot Digtrict,
Surendranagar Didtrict.

N o gk~ w DB

PART 111
THE NAVSARI AGRICULTURAL UNIVERSITY

Bharuch Didrict,
Dang Didtrict,
Narmada Didtrict,
Navsari Digtrict,
Surat Digtrict,
Vasad Didtrict.

o o~ w DN PR
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PART 1V
THE SARDAR KRUSHINAGAR DANTIWADA
AGRICULTURAL UNIVERSTY

1. Banaskantha Didrrict,

2. Gandhinagar Didrrict,

3. Kutch Didtrict,

4, MehsanaDisgtrict,

5. Petan Didrict,

6. Sabarkantha Didtrict.

SCHEDULE I
(See clause (c) of sub-section (1) of section 66)
COLLEGE UNIVERSITY
1 2

Bandla Amrutla College of The Anand Agriculturd
Agriculture, Anand. Universty.
College of Veterinary Science The Anand Agricultura
and Anima Husbandry, Anand. Universty.
Sheth Manshukhla Chhaganld The Anand Agriculturd
College of Dairy Science, Anand. University.
College of Agriculture, The Junagadh Agriculturd
Junagadh. Universty.
College of Agriculturd The Junagadh Agriculturd
Engineering ad Technology, Universty.
Junagadh.
College of Fisheries Science, The Junagadh Agriculturd
Veravd. Universty.
Shri NavinchandraMafatla The Navsari Agricultura
College of Agriculture, Navsari. Universty.
Aspee College of Horticulture The Navsari Agricultura
and Forestry, Navsari. University.
Chimanbha Patel College of Sardar Krushinagar Dantiwada

Agriculture.

College of Veterinary Science
and Anima Husbandry.

Aspee College of Home Science.

Agriculturd University.

Sardar Krushinagar Dantiw ada
Agriculturd Universty.

Sardar Krushinagar Dantiwada
Agriculturd Univergty.
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor on the
25" July, 2014, is hereby published for general information.

C. J. GOTHI,
: Secretary to the Government of Gujarat,
s Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 9 OF 2014.

(First published, after having received the assent of the Governor, in the "Gujarat Government
Gazette"”, on the 28™ July, 2014).

AN ACT
further to amend the Gujarat Agricultural Universities Act, 2004.

It is hereby enacted in the Sixty-fifthYear of the Republic of India as
follows:-

1. This Act may be called the Gujarat Agricultural Universities Short title.
(Amendment) Act, 2014.

Guj.5of 2. In the Gujarat Agricultural Universities Act, 2004, (hereinafter Amendment
2004. referred to as “the principal Act”), in section 3, in sub-section (4), for clause ©f section 3
(d), the following clause shall be substituted, namely :- ;’:;;i“l' S of

“(d) the Sardar Krushinagar Dantiwada Agricultural University
shall be at Sardar Krushinagar.”.
IV-Ex.-9 9-1
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Amendment 3, In the principal Act, in section 8, for clause (vii), the following
of section 8  19115¢ shall be substituted, namely :- ’
of Guj. 5 of
2004. “(vii) the Comptroller,”.
Amendment 4. In the principal Act, in section 10, -

of section 10
of Guj.5of (1) in sub-section (4), in the proviso, in clause (a), for the words “sixty-
2004. five years”, the words “seventy years” shall be substituted;

) in sub-section (6), for the portion beginning with the words “the
Director of Research” and ending with the words “the Vice-
Chancellor”, the following shall be substituted, namely :-

“the Vice-Chancellor of any Agricultural University or the Director
of Research and Dean of Post-graduate Studies or any of the Deans

of any Faculty, for the purpose, shall carry on current duties of the
office of the Vice-Chancellor.”.

H

Amendment
of section 18
of Guj. 50f (1) under the heading “Class [ — Ex-officio Members” -
2004.
(a) in clause (iv), the words “or an officer not below the rank of Deputy

Secretary of that Department, designated by the Secretary” shall be
added at the end;

In the principal Act, in section 18, in sub-section (1),-

(b) after clause (viii), the following clause shall be inserted, namely:-

“(ix) one Director, to be nominated by the Vice-Chancellor from
amongst the Director of Research and Dean of Post-graduate Studies
or the Director of Extension Education.”;

) under the heading “Class Il — Ordinary Members”,-

(a) for the words “Five persons”, the words “Seven persons” shall be
substituted;

(b) in clause (a), after sub-clause (iii), the following sub-clauses shall be
inserted, namely :-

“(iv) one eminent woman social worker having experience in rural
development;

(v) one distinguished agro-industrialist,”.
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In the principal Act, in section 20, in sub-section (1), for clause
(xxxi), the following clause shall be substituted, namely :-

“(xxxi) to make provision relating to use of English as medium of
instruction and examination for Diploma, Degree and Post-graduate
programmes and use of Gujarati as medium of instruction and
examination for certificate courses;”.

In the principal Act, in section 25,-

in sub-section (1), after clause (a), the following clause shall be
inserted, namely :-

“(a-1) the Minister of State for Agriculture and the Deputy Minister
for Agriculture, Government of Gujarat, ex-officio,”;

~in sub-section (2), in the proviso to clause (a), for the words

“Deputy Minister”, the words “Minister of State or Deputy
Minister” shall be substituted.

In the principal Act, in section 26,-

in sub-section (1), for the words “an Agriculture Research
Organisation”, the words “a Research Council” shall be substituted;

in sub-section (2),-

(a) for the words “The Agricultural Research Organisation”, the
words “The Research Council” shall be substituted;

(b) for clause (a), the following clause shall be substituted,
namely :-
“(a) The Vice-Chancellor, who shall be the Head of the
Council,”;

(© in clause (d), for the word “Organisation”, the word
“Council” shall be substituted;

(d) after clause (d), following clause shall be inserted, namely :-

“(e) the Director of Research and the Dean of Post- graduate
Studies, who shall be the Secretary of the Council.”;

in sub-section (3), for the words “The Agricultural Research
Organisation”, the words “The Research Council” shall. be
substituted;

9-3
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4) in the marginal note, for the words “Agricultural Research
Organisation”, the words “Research Council” shall be substituted.

Amendment g In the principal Act, in section 27, -
of section 27

of Guj.5of (1)  in sub-section (1), for the words “Agricultural Extension Education
PHLEE Organisation”, the words “Extension Education Council” shall be
substituted;

(2)  in sub-section (2),-

(a) for the words “The Agricultural Extension Education Organisation”,
the words “The Extension Education Council” shall be substituted;

(b) for clause (a), the following clause shall be substituted, namely:-
“(a) the Vice-Chancellor, who shall be the Head of the Council;”;

() in clause (c), for the word “Organisation”, the words “the Council”
shall be substituted; '

(d) after clause (c), the following clause shall be inserted, namely:-

“(d) the Director of Extension Education, who shall be the Secretary
of the Council”;

3) in sub-section' (3), for the words “The Agricultural Extension
Education Organisation”, the words “The Extension Education Council”
shall be substituted. ‘

Amendment of 10

16.  In the principal Act, in section 40, sub-section (2) shall be deleted.

section 40 of
Guj. 5 of 2004.

Amendment of 11.  In the principal Act, in section 41, in sub-section (1), the words

section 41 of  “including tutors and demonstrators” shall be deleted.
Guj. 5 of 2004.

Amendment of 12, [n the principal Act, in section 50,-
section 50 of

Guj.50f2004. (1)  in sub-section (1),-

(a) for the words “a college”, the words “the University” shall be
substituted;
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(b) for the words “the Vice-Chancellor”, occurring at two places, the
words “the Board of Management” shall be substituted;

) in sub-section (2), in clause (b), for the words “the Vice-Chancellor”
occurring at two places, the words “the Board of Management” shall be
substituted.

13.  In the principal Act, for the existing Schedule I, the following shall
be substituted, namely:-

“SCHEDULE1 .
(See clause (20) of section 2)

UNIVERSITY AREA

PARTI
THE ANAND AGRICULTURAL UNIVERSITY
1' | Anand District
Ahmedabad District
Vadodara District
Dahod District

Panchmabhal District

Kheda District

Mahisagar District

Chhotaudepur District

©O| ool 9| o L»| B W N

Botad District

PART II

THE JUNAGADH AGRICULTURAL UNIVERSITY
1 | Amreli District

Bhavnagar District

Jamnagar District

Junagadh District

Porbandar District

Rajkot District

Surendranagar District

Morbi District

Ol o] 3| | »| | W

Gir Somnath District

ot
(@]

Devbhumi Dwarka District

DS T et 00 S LR S = o
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PART III

THE NAVSARI AGRICULTURAL UNIVERSITY

1

Bharuch District

Dang District

Narmada District

Navsari District

Surat District

Valsad District

<A | | B W DN

Tapi District

PART IV

THE SARDAR KRUSHINAGAR DANTIWADA

AGRICULTURAL UNIVERSITY

Banaskantha District

Gandhinagar District

Kutch District

Mehsana District

Patan District

Sabarkantha District

Q| N | B W

Arvalli District.”.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART IV

Acts of Gujarat Legislature and Ordinances promulgat:ed. and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor on the
28" November, 2014, is hereby published for general information.

C. J. GOTHI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 26 OF 2014.

(First published, after having received the assent of the Governor, in the "Gujarat
Government Gazette”, on the 29" November, 2014).

AN ACT

further to amend the Gujarat Agricultural Universities Act, 2004.

It is hereby enacted in the Sixty-fifth Year of the Republic of India as
follows:-

1. This Act may be called the Gujarat Agricultural Universities (Second ~ Short title.

Amendment) Act, 2014.
Guj. 5 of 2 In the Gujarat Agricultural Universities Act, 2004, in section 10, in Amendment of
2004. sub-section (1), in clause (b), for the words “sixty-five years”, the words section 10 of

“seventy years” shall be substituted. S 5 0£ 2004,

IV Ex.-29 29-1
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Acts of Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor.,

The following Act of the Gujarat Legislature, having been assented to by

the Governor on the 231 August, 2019 s hereby published for general
information,

K. M. LALA,

’ Secretary to the Government of Gujarat,

Legislative and Parliamentary Affajrs Department.
GUJARAT ACT NO. 23 OF 2019,

(First published, after having received the assent of the Governor, in
the "Gujarar Government Gazerte ", on the 27% August, 2019).

AN ACT
further to amend the Gujarat Agricultural Universities Act, 2004,

It is hereby enacted in the Seventieth Year of the Republic of India as
follows:-

1. (1) This Act may be called the Gujarat Agricultural Universities Short title and
i} commencement.
(Amendment) Act, 2019.

(2) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint, '

IV-Ex-23 23-1
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Amendment 2, In the Gujarat Agricultura] Universities Act, '2004, (hereinafter referred Guj. 5 of
of sectiond 16 55 “the principal Act”), in section 4, for sub-section (4), the following sub- 2004,

g G“jz' 050‘;f section shall be substituted, namely:-

““4) No educational institute/ college / University established by law
imparting education in agriculture and allied sciences or conducting and
guiding research in agriculture or conducting and guiding programmes of
extension education shall be started or shall be associated in any way
with, or seek admission to any of the privileges of, any other University
established by law without the sanction of the State Government in the
Agriculture, Farmers Welfare and Co-operation Department.”.

Amendment 3, In the principa] Act, in section 10, -
of section 10

OfGllj. Sof (1)

o in sub-section (1), for clause (b), the following clause sha] be

substituted, namely:-

“(b) a person, who possesses adequate knowledge in the subjects of
agriculture and allied sciences including agriculture economics and has
not attained the age of sixty-five years on the date of appointment
shall, subject to the provision of sub-section (7), be eligible for being

appointed as a Vice-Chancellor.”;

2) in sub-section (2), for clause (a), the following clause shaj] be

substituted, namely:-

“(a) For the purposes of sub-section (1), the State Government shall

appoint a Committee which shall consist of the following members,

namely:-

(i) three members from the field of Agriculture and allied

sciences, to be nominated by the State Government;

(i1) one member, to be nominated by the Indian council of
Agricultural Research.”;
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(3) in sub-section (5), the words “and shall not be varied to his

disadvantage during his tenure of office without his consent” shall be deleted.

4, In the principal Act, in section | 1, in sub-section (9),-

Amendment
(1) in clause (c), for the words “the Chancellor for his decision”, the words °: chiosn lfl
of Guj. 50
“the State Government for its decision” shall be substituted; 2004,
)] (1) in clause (d), for the word “Chancellor”, the words “State
Government” shall be substituted;
(i) in the proviso to clause (d), for the words “the Chancellor”, the
words “the State Government” shall be substituted;
(3)  in clause (e), for the words “the Chancellor”, the words “the State
Government” shall be substituted.
Amendment
5. In the principal Act, in section 18, in sub-section (1),- of section 18
of Guj. 5 of
(1) under the heading “Class I-Ex-officio members ”, for clause (viii), 2004.
the following clause shall be substituted, namely:-
“(viii) the Director ATMA and Sameti, Gujarat State.”;
(2) under the heading “Class I---Ordinary members”, in clause (a), for sub-
clause (ii), the following sub-clause shall be substituted, namely:-
“(il) two members having background of agricultural and allied
sciences.”,
6. In the principal Act, in section 29,- Amendment

of section 29

(1) for sub-section (4), the following sub-section shall be substituted, namely:- ‘2’; ;i“j' 5 of

“(4) Every Statute passed by the Board shall be submitted to the State
Government for its approval and the State Government
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may approve or withheld or refer it back to the Board for consideration

or may reject it.”;

(2) in sub-section (5), for the word “Chancellor’, the words “State
Government” shall be substituted.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.





